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and date

Brief Order, Mentioning Reference 

i f  necessary

21/12/89

P

Hon* Mr* Justice Kanleshwar Nath/ V,G«

Hon* Mr. IC. Obavva. A»M« ■

None appears for the applicant.

Notices again be issued (by name) to the 

applicant and his counsel as well,

Shri -?̂ rjun Bhargacva coxinsel for the respondent!; 

is present.

Re^ondents are directed to file counter 

affidavit within four weeks to which the 

applicant may file rejoinder within two weeks 

thereafter. ,

List this case for further orders on 8-2-90.
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CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH LUCKNOW 

• • • ♦

Registration T.A, No.1045 of 1987(T)

(Writ Petition 2128 of 1982)

, Hiralal and others ..................  Petitioners

versus

Union of India and others . . .  Respondents 

Hon'ble Jtastice U-C. Srivastava/ V X ,

Hon*ble Mr A«E , Gbrthi, _______

(By Hon'Mr Justice U.C.Srivastava, VC)

The Writ petition No. '2128 of 1982 filed before 

the High Coxirt of Judicature at Allahabad , Lucknom?

Bench was received on transfer to this Tribunal 

under Section 29 of the Administrative Tribunals 

Act No.XIII of 1985. The petitioner has sought 

relief against his reversion order dated 26-4-1982 

(Anne5nire-4 to the writ petition) . The writ petition 

was admitted and int^im  order staying the operation 

of reversion o:^er was passed. Out of 3 petitioners, 

petitioners no. 2 and 3 have retired from service, 

out of whom petitioner no.2 is reported to have died.

The petitioner no.l is still in service.

2., Briefly, the facts are that the petitioner no.l 

was initially appointed as IChallasi on 15-1G-1958 

and stabsequently was promoted as Tele-Coro Maintainer 

in the scale of Rs. 260 - 40G and thereafter promoted 

to the post of CcOble Jointer in the scale of Rs.380 - 560. 

He was put to officiate on the Grade I I I  of Tele-oom 

Inspector in the grade of Rs.425-700 on ad-hoc basis 

^?^.view of the fact that the posts vjere created
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ajaq:). >sjej w  PTP uojun sm  sq Aeui :n

•pajapTsuoo :^ou sew m  apeao 'i-o'ji ^q:̂  :^nq 'JBxtioaTO 

t̂ eqq. uj papnxouT aJaw saTJo6aq.eD asXTUiTs jo 

suosjad aqq. :^eq:; a6uea:^s sj -jexnojp :j.aqq.

^q paaaAOT :̂ ou sj qoTqf^xii apej:o 'I 'o 'Ji se sfseq 

ooq-pB uo paaufoddB sew aq ss saTjo6a:^Ho asaq^ 50 
:».no aq :^nq 'jexT̂ ^>iT3i pT®s aqq. uo aouexxaJ

paD8X<j aauoTq.T:^ad aqq. mon *apBJ5 JaqSirq ^xaa 
aqq. u| ao-pq-ouiojd poe Z:^-poTuas aoj pajapxsuoo

aq ^ui osx® ptie sq:i.uoui gT Jcoj aojAJas ooq-pB
!

6aTq.aXdmoo Jf^q^ ?o aq.ep aqq. uioaj pasTJ^BxnSaj aq 

iBiu :̂ saq. iaooA eAfA/ A:?.TITqe^Tris/aoTq.oaxas aqq̂  50 
uofq.esiXBUTj aq:}. SuTpuad £861 'jcaqmaoaa qste 04 

6LSI pojjad aq:̂  SuT-inp saToaBpBA JBxnSaJ aqq. ^

:^sutb6b STseq ooq-^ uo aJaf4 oqa 0t9“92t*sa 56 apeaS 

q̂q̂  uj ijoqompuoo poe 'o 'j; psajj 'I 'o 'i  Jtaq:).aq» 

saTJ05a:;B0 e aq:̂  XT© ^©q^ papt^oad Axxeotjtoads 

SBfi ipxqf/v UT S86T-Z.-62 pa^ep 2-H-aJti5cauw

jexnoj-po q.sa4BX ^q:̂  uo paoBxd uaaq seq aoue-FXSJ ajoui 

jaqq.BH ^sasodjtid xeoT^=>®Jd xi® Jogp w uBouad se 

pat^eajq. aq o^ peq pue paq.jaAaj aq qoaueo aioui ao

' Wsqquoui 81 ^oj sq^sod aaqfijq aqq uo paiaoM aABq oq^A I

suosjad aqq. saexnoato pjeoe ^b m x t ^H aq^ uo

aouBjxs-i paoexd seq aqji *aauoTqT^a<J
aqq JO aoexd ux paqujodde :̂ o6 :^saq aqq uj ssaoons 

qo6 oqM uosjad aqq puB paqjcaAaj sew jauoxTFq.ad 

aqq. ilxiuanbasuoo p^jssaoonsun pajexoap sbm %nq 

'00Z.-S2f *̂sa gpo apB:t6 aq:̂  UT i n  apeao ' I 'D ' i  30 qsod 
aqq jog :^saq paqxaosaJd aqq. UT paaeaddB aq q-eqq.

I

pXBs ST q_i • aoexd uaxeq psq uoT^oaxas ou pue
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case or it  was a case of mere omission, whatever 

it may be the persons of this category were not 

included and it is desirable that their cases for 

regularisation like the other three categories 

may be considered,

3. In view of the fact that the applicant has 

been working against the said post and he appeared 

the said test, he should not have been reverted 

otit right. In this connexion, we may refer the 

Pull Bendi Judgment of <Jethanand*s case , in which 

it was directed that the, person concerned may be 

given two more opportunities to appear in the test, 

in case he even then faUs, only then he may be 

reverted and t ill then he may be allowed to continue 

oo the post held by him. The similar sitiaation 

arises in this case. - Accordingly , we direct that 

the applicant shall be given two opportiahities 

to appear in the test and in case he fails in 

both, only then he may be jQBverted, otherwise 

he has to be allowed to continue to hold the post 

of T,C-I. Grade I I I . We also direct that the 

Railway Board should consider as to whether the 

T^C^I, Grade II I  in the scale of Rs,425 - 700 

could al so be included within the ambit of 

Circular dated 29-7-1985, copies of v^idh are 

Annexure-RA-2 to thet rejoinder affidavit. In case 

the Railway Board takes a decision that they may 

also be included within the ambit of that Circular, 

obviously, there is no necessity of asking 

the petitioner to appear in the test. With the

above directions and orders, the application is 

dispose<| of finally.

........contd.
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4 . Parties to bear their own costs.

3-
'®er\ (a)MEMBERV (A) VICE CHAIRmN

(sns)

May, 8, 1991* 

liUcJdaow*
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IN THE iiON’BLE HIGH CO'ORT OF JUDICATURE AT ALLiffiABAD 
LtJGKiW BBHCH EUCSiaiCM.

Writ petition No, Gf 1982*
Bistrict: Lucknow, .

Hiralal and others .... Petitioners#
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Union of India and others, .... Opposite parties,
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BEFOi^ THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAI-iAB/̂ D
LUCKNOW BENCH LUCKNOW..

WRIT PETITION UNDER ARTICLE 226 OF THE, CONSTITUTION OF 
INDIA. ,

Writ Petition No. 82
District: Lucknox-/® '

"7

/■

1,

1.
2 .
3.

Hiralal, aged about 45 years son of 
resident of

R.L.Sharma, aged about 56 years son of Late Pt, 
Lachman Prasad, resident of Ram Shankar Bajpai Lane, 
House No^41/477, Narhi Bazar, Lucknow,

Shri B.K.Banerjee# aged about 53 years son of 
Shri A.K^Banerjee, resident of L.D.Railway Colony, 
Alambagh,. Luc know e

--- PETITIONERS.
VERSUS.

Union of India /j-1 2 0 ^ , .
The General Manager, Northern Railway, Baroda House, 
New Delhi,

The Divisional Railway- Manager, Northern Railway, 
Lucknow, I

4. The Divisional Personnel Officer, Northern Railway, 
Lucknow,

5. The Senior Divisional Tele-corn Engineer, Worthern- 
Railway, Lucknow®

Opposite Parties*
BEFORE THE HON'BLE CHIEF JUSTICE AND HIS COMPANION JUDGES 
OF HON'BLE HIGH COURT SITTING AT LUCKNOW*

The humble petitioners submit as under
1, That the petitioners are holding the post of 
Tele-com Inspector Grade III under the opposite party

Contd,....

t-
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Nosl and are posted at Lucknow under the 

direct control of the Opposite Party No.5. He 
alv/ays woEked with honesty in a most efficient 

manner to the entire satisfaction of ;6his superiors 

and as such he was gradually prom.oted as Tele-com 

Maintainer in the scale of Rs, 260-400 (Revised S 

Scale) and then he was again promoted to grade 

of Rse 380-560 (Revised Scale) as a cable Jointer,

-2-

temporarily and on adhoc basis and since then 

he has been working in a most efficient manner a.nd 

with utmost honesty ,and efficiency etc. to the 

entire satisfaction of his superiors and as such 

the petitioner No.l was lound extra-ordinary 

and very efficient so he was- considered by the 

■opposite party No.l for the cash regard and 

on 15th April, 1982^i^ has been av/arded with a 

cash award of Rs. 100/- for his extra-ordinary work.

3, That the petitioner No.2 Sri R.L.Sharma 

v;as initially appointed on 27* 12,1948 on the post 

of Khallasi and he also worked in a most efficient 

manner with honesty and to the entire satisfaction 

of his superiors and gradually he has been promoted 

and worked in various posts,

4. , . That the petitioner No.2 after the said 
post v;as promoted to the post of Block fitter in the 
scale of Rs.60-130 (Authorised Scale) then he kas 

promoted as a Block Maintainer in the scale of
Rs, 100-185 (Authorised Scale) and then considering 
his efficiency and honesty etc, the petitioner No.2 
was given a promotion to the post of Tele-com- 
Maintainer grade I in the scale of Rs.38Q-560 
(Revised Scale) and on this post the petitioner

Contd,,.S/-
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Always showed his honesty and hard work to 

the satisfaction of this superiors and-for his 

extra-ordinary work he was considered and was 

again promoted to the post of Tele-com Inspector

Grade III in scale Rs, 425-^700 (Revised Scale)

and this promotion has been given to the petitioner 

No,2 on 1.1.80 and since then the petitioner No.2

has been working on the said post without any 

interruption. It would not be out of place to 

mention that petitioner No.2 has also been av/arded 

with a Merit Certificate for his extra-ordinary 
work by the Railway authorities.

That Sri B.K.Banerjee, petitioner No,3 

v/as also initially appointed on the post of 

Khallasi and gradually he was given promotion 

to higher posts due to his extra-ordinary 

meritorious wori, hard labour and' honesty upto 

the satisfaction of his superiors and ultimately 

he was promoted on adhoc basis to the post of 

Tele-com Inspector Grade III in scale of Rs. 425-700 

(Revised Scale) in the year of 1978-79 and since

then the petitioner No,3 has been working without 

any interruption and to the satisfaction of his 
superiors. "

6. That the promotion to the petitioners 
have been given in clear vacancies against the 
permanent posts.

7. That the petitioners are hereby filing' 
a true and typed copy of letter No.E/210/0/Con. 
dated 31.1.1966 as Annexure No.1 to this writ pe­
tition and a perusal of this annexure clearly 

shows that the Railway Board has already settled

Contd,,,4/-



the principles for the persons officiating on 
higher postse

~ 4 "•

si.

8® That the petitioners are also filing
herewith a .true and typed copy of the circular 

No* E-254/2 Pt«6/1V dated 30,9*1980 as  ̂

Annexure No.2o to this writ petition which has 

been circulated by the General Manager (P),

Northern Railway, Baroda House, New Delhi in which 

various directions of the Railway Board have been 

quoted and 'again it has circulated the decision of 

the. Railway. Board that the persons who are 

officiating in the higher grade posts in clear 

vacancies and those who have completed 18 months or 

reasonable period efforts should be made to 

confirm them®

,9‘e That in the light of the above two

annexures, it is clear that the petitioners who 

are working for more than 18 months on their
continuous service against clear vacancies are 
deemed to have been confirmed on the said higher 

posts.

10. That the opposite party No.l inspite of

his above two cited circulars directed the
n - b J - ' -

petitioners to appear for the examinatifon for 
the said post, but petitioners No®2 and 3 did not 

' ̂ appear on the ground that after expiration of 18 
months from the date of promotion on the said 
higher post against a clear and permanent vacancy 
they are practically confirmed on the said posts 
and hence there v/as no necessity for them to 
appear in any examJ-nation for the said post®

Contd*...5 *...
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11, That the petitioner Noel is a Scheduled 
caste and he in ignorance of the said rules etc, 

appeared in the' examinatio^J^t he unfortunately 
was declared unsuccessful*

t

•cQ - ...

. . V.- -V %, /V, \

That the petitioners submit that since 
they are v/orking as Tele-com Inspector Grade III ' 
continuously and without any br,eak from the 

year 1980 they cannot be reverted to the post of 

Wireless MainMner. It is submitted that from' 
time to tijne the Railway Board has issued 

instructions in the nature of circulars which had 
the force and authority of Law, The persons who. 
have worked on the higher posts for 18 months

or more c ^ o t  be k reverted'^nd had to be treated
as permanent for all. practical purposes.

That although the petitioners have been 

promoted'and,are working as Tele-com Inspector 
Grade III since 1980 and they have acquired a 

lien to that promoted post, by virtue of the 

orders passed by the Railway Board yet ih order 

to,make room for newly selected persons who' 

appear to have been appointed.in April,1982 much 
after, ’the pet tioners have been asked to be 
reverted to the post of Wireless Maintainer.

A list of such newly appointed persons; on 5.4*1982 ' 
was sent to the various offices and in the rema.rks 

, column several persons m.entioned therein have 
been transferred to Lucknow because a eew 
incumbent was being posted in his place and 
therefore the petitioners were to be reverted.
A true and typed copy of the Lfet dated 5.4.1982 sent 

by the Senior Personnel Officer, Lucknow is 

annexed as AnnexureJi^ -to this Writ petition.

Contd,
-'f
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I4e That the petitioners are on sicls,̂ ..̂

^ 20«4«,_1_982 but in the meantime they have
come to know that in pursuance of the aforesaid 
orders petitioners have been asked to be 

spared from their duties as Tele-com Inspector 

Grade III and are required to report to join 

duties as Wireless Maintainer Grade I Lucknow 

Division. It is mentioned that the posts of 

Tele-com Inspector Grade III were no longer 

available in the Unit. This is on account 

of the position created by the orders contained 

in the said communication which has come to the 

knowledge of the petitioners is Annexure No.4. 
to this v/rit petition®

15, That .the petitioners have not been
served actually with the orders and the persons 

newly selected have also not joined on their 

posts and therefore effect has not been given 

to Annexure No.4 to this writ petition. The 

petitioners apprehend that within a few days when 

the new incumbents arrive the petitioners would 
be relieved of the charge of the post." The 

petitioners have not yet given charge of their  ̂
posts and they v/ill be required to give charge 
as soon as the^ new incumbents arrive®

That from time to time Railway Board 
have issued circular letters which are in the nature 
of regulations and are binding on the Officers 
of the Administration as Railway Board is a ''
statutory body and has been vested with powers i
to issue such circulars on all matters concerning 

Railway matters. It is submitted that the circular

C ontd ...7 ..«
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letters issued by the Railway Board have 

the force of law and binding on all concerned 

and no right v;hich rests out of it are 

enforcible in the same mariner as the rights 
arising out of a Statute.

17» That the Railway Board issued

circular letter No. E/232/1 dated 23.6.1964 

on the subject of reversion of the employees 

officiating in the; higher grade. In the said 

circTilar the ^̂ ailv/ay Board has directed that 

whenever an employee was put to officiate 

in higher post his superior officer is required 

to send an assessment report of the employee 

comipleting 6 months officiating period, 

Siibsequently other reports were also to be 
sent and if the work has been satisfactory 

even if an employee was not confirmed in the 

higher grade post for want of permanent vacancy, 

he cannot be reverted if he has completed 

18 months of officiating on the higher post.
It was specifically provided that even if 
after that period there was charge of 
unsatisfactory working, whose procedure for 
reversion will be as of the confirmed employee, 
A true and typed copy of the said circular 
letter dated 23.6.1964 is annexed as Anne xure 
No; 5 .to this writ petition.

18. That after issue of the said
annexure the Railv/ay Board has again clarified 
the matter by issuing a circular letter 
No,e/ 210/0/Con dated 31®1.1966 on the, subject

Contd...8....
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of reversion of the employee officiating in 

the higher grade. In the said letter attention of 

the authorities was drawn to the earlier orders 

and directives of the Railway Board. Almost the ' 
same principles and procedure which were 

mentioned in the earlier letter (Annexure No,5). 

were repeated in this letter also. Under clause

9 of the said circular it was directed in very 

clear terms that the employees who had been 

working, beyond 18 months in an officiating 

capacity on a higher post cannot be reverted.
The reason, was giwen in this para that since 

no officiating individual whose working was 

unsatisfactory could be allowed to continue be­
yond 18 months, therefoi'e confirmation must 

be made after tv/o yoars of the officiating 

period has been completed, subject to the 

permanent post being available for the purposes.

A true and typed copy of the said circular letter
h.Cii

dated 31.1.1966 is: annexed herewith as
7

Annexure No.;]!. to this x̂ /rit petition.

That the petitioners hereby sxabmlt 
that their working since 1980 to upto date ’
as Tele-com Inspector Grade III was satisfactory 
and there was no complaint against them, 
all their superiors are fully satisfied with 

their work and they were never communicated 
any adverse entry during this period. The 
petitioners have never been given any show cause 
notice or any other communication indicating 
that they were to be reverted on the lov/er post

Contd.... 9,



frora which they had earlier been promoted and 

worked in the higher post since 1980 to 1982. The 

petitioners have acquired the status of permanent 

servant on the post and they cannot be reverted 
to the lov/er post«

‘X;

T

|v

2 0, That the petitioners are advised to

state that the effect of the two circular^ letters 
of the Railway Board are that any employee 

officiating in higher post for more than 18 months 

cannot be reverted except when he is found to be 

unsatisfactory and that too can be done only when 

due process prescribed therefor have been taken 

namely that th© regular procedure of all hes shov/ 

cause notice and holding of enquiry and thereafter 

proceeding in accordance with natural justice. 

Since in the case of the petitioners neither 

all these have ever happened so they have been 

found to be satisfactorily serving in the higher 

post; hence it is not open to the opposite parties 
to revert them now.

21. That it is submitted that the circular 
letters prescribing the procedure etc, are to 
be followed and its non-compliance amounts to 
acting in an arbitrary manner and in disregard 
of the principles of Article 16 of the 
Constitution of India.

22. That it is submitted that it is 

discriminatory to single out the petitioners and 
subject them to reversion in order to yield place 
for new incumbents who are new entrants and are 
juniors to the petitioners as Tele-com Inspector 
Grade III. This amounts to an arbitrary action .

Contde...
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which is also contrary to the principles of 

natural justice and in reverting the petitioners 

every canons of natural justice have been denied 

to the petitioners. The right to the seniority 

is a substantial right of a public servant and 

reversion which would take away several years 

of meritorious working is unreasonable/ illegal 

and contrary to the established practices.

2 3 .  That there were total 60 vacancies

for the appointments to the post of Tele-com 
Inspector Grade III and according to the roster 

point the opposite parties were bound to fill up

10 posts from amongst Scheduled Castes and 'they 

were bound to call atleast 30 persons from below 
upto 3 grades' but in the present selection though 

it is vitiated on various grounds is also bad 

because of the legal position that only 7 

persons from Scheduled Caste quota have been 

selected, 30 candidates were not .called for 
selection etc. and without assigning any reason 

the reserve quota of the Scheduled Caste has been 

filled up by the General Candi-'ates, Hence the 
roster point formula in selecting the candidates 
from Scheduled Caste quota has not been followed 
by the opposite parties and hence the entire 
proceeding for selection has been vitiated on 

this ground alone. A true and typed copy of the 
roster point is annexed as Annexure No. ^  

to this writ petition.

Contd.
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24. That a similar writ petition filed by

one Sri S.S.Mathur under writ petition No.1697 

of 1982 has already been admitted on 14.4.1982 

by Hon'ble Mr. Justice R.C.Dev Sharma and 

Hon'ble Mr. Justice Syed Shagir Ahmed and they 

have also granted the Stay Order in that case 
staying the operation of the reversion order 

and in the present writ petition too the 

petitioners are similarly situated and all 
the facts and circumstances and legal positions 

stated in the writ petition No,1697 of 1982 

are similar in the case of the petitioners.

V

25. That aggrieved by the aforesaid

actions of the opposite parties, petitioners 

are filing the. present writ petition on the 

grounds interalia:-

GROUNDS

I. Because the -reversion of the 

petitioners are arbitrary and against the 

fundamental rights conferred under Artide 

14 and 16 of the Constitution of India.

II. Because the reversion is contrary to 
the established procedure and reverting
the petitioners in disregard to the rule of 
law and is also contrary to the principles of 

natural justice.

III. Because the authorities concerned 
have acted without jurisdiction.

Contd.
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IV Because the impugned orders contained

in Annexure No. to this writ petition are

illegal, unreasonable and cause irreparable loss 
to the petitioners*'

V* Because in th'®'"ciase of the petitioner

No,l the roster point formula has not been 

followed and out of total 60 vacancies, the 

opposite parties were bound to have called 

atleast 30 persons from below upto 3 grades to 

fill 10 posts from amongst the Scheduled Caste 

and in not doing so the opposite parties have 
conmiitted manifest error of law®

VI, Because the actions of the opposite

parties are fully malafide, without jurisdiction, 

most arbitrary and is liable to be set-asid§ 
with costs,'

PRAYER«

WHEREFORE it is prayed that this 
Hon'ble High Court may kindly be pleased -

A.

B<

to issue a suitable order,direction 
or v/rit in the nature of certiorari 
ea« quashing the impugned orders 

contained in Annexure No to
this V7rit petition*

to issue a writ, order or direction in 
the nature of mendamus, corrinanding the 
opposite parties not to revert 'the 
petitioners from the post of Tele-com 

Inspector Grade III to that of the 

Wireless Maintainer or any other
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■subordinate post and it may further be

■ dired to the opposite parties to act in

 ̂ accordance v̂ ith law as established by the
Railway Board's circular letters,

■ G. , to issue any other order, direction or

' ' writ which this Hon»ble a© High Court m^y

deem fit, just, and proper in the facts 

and circumstances for protecting *he 

■ ^^terest of the petitioners*

. D .
I'I

The cost of the writ petition may be 

allowed to the petitioners and against the 
opposite parties* ^

PETITlS
"T I ĵ ATEDi ^  May, 1982

+ :
■ 4 -
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALEaHABAD 
LUCKMOW BENCH LUCKNOW,

Writ Petition No. 
District; LucknoxAj,

of 1982«

Hira Lai'and others «.
Versus

Union of India and others® ®.

ANNEXURE NO.

• • • •

Petitioners.

Opposite .Parti-es«

Railways letter No. E/210/0/Com dt. 31.1,19^66.
Subject: Reversion of employees, officiating in higher grade.

Attention is invited to this office confidential 

letter No.E/232/7 dt. 23.6.1964 vide which instructions 

were issued laying down the procedure to be followed in the 

matter of reversion of employees officiating in higher grade
^ --fl-'-iivim-Ti---

The position has been further reviewed and instructions 

contained in the paragraphs which are issued in 

supersession of the instructions issû d__ vide letter 

No. E/232/7 dated 23.6.64.
2e As per Board's directions contained in their letter 

No. E(D&a ) 61-RG-6-30 dated 30.11,1961 efforts are to be 

made to confirm staff officiating in higher grades in 

clear vacancies# if they are found suitable, after trial,

over a reasonable period not exceeding.,_ 18_months. It is,
■1

however, observed that'in practice no proper system is being

followed in this respect with the result that staff 
continue to 'officiate in higher grade for long period and

in several cases staff who have officiated for a nxamber of
years have been reverted on account of inefficient working

Such reversion are contrary to the extent orders.
3. With a view to ensure that a proper assessment of ■
the working of staff officiating in higher grades, is

made^and action to revert such employees as are found
to be unsatisfactory in work in the higher grade, is taken

in time, the following procedure is being introduced for ^

' ■ y



strict compliance by all concerned, ..

VJheneser employee is put to officiate in a higher 

post which may be a selection post or non selection post.

- 2 -

his immediate 'superior should send an assessment report

as soon as the employee has completed 3 months officiating

period to the authority, who had ordered his promotion.

In the case of an unsatisfactory report a warning letter

should also be issued to the employee and in which

instance of his failure should be pbinted out to him,

A similar further report should be prepared 3 jnonths

later i.e.- at the end of 6 months officiating period

and sent to the authority who had ordered the promotion^
If this report is also unsatisfactory, the employee

concerned may be reverted.with the personal sanction

of a Senior Scale Officer in the case of Class IV

employee and of a Head of Department in the case of
Class III employee.

If an employee is reverted after 6 months due to

hî . unsuitability# it is to be assximed that either his

record of service was not consulted at the time of

ordering his promotion or if consulted, it did not

give a correct assessment of his abilities and in case of
selection posts are the selection committee as an error
of judgment to assessing his abilities. The aspect also

/

should be examined by the authority ordering the reversion 
ia a/ery ®uch cases,

6, lAlhen an employee is reverted for inefficient 
working from a selection post, his namfe will be automati­
cally deleted from the panel. For re-promotion he will
have to appear before a selection board afresh. Where

)  ;
an employee is reverted for inefficiency from a 
non-selection post his case should be reviewed at

*intervals of six months and if he is considered fit for ,

Contd.,
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promotion he should be re-promoted against the 
next vacancy,

7. In the terms of Board's letter No.E(D&A)65-RG6/

24 dated 9*6.65 circulated under this office letter 

No. E/VII/232/7 (Con.) dated 30*6«63, any person who 

is permitted to officiate bev-ond 18 months must not 
be reverted for unsatisfactory work v/ithout following 

the procedure prescribed in the Disciplinary and 
Appe.al Rules.

8. A question may be raised whether the safeguard 

applies to persons who are officiating on promotion
as an afee/ stop gap measure and not after empanelment 

in the case of selection posts and after passing the
^  '  r

suitability test in the case of non-sel-DCtion post)' 

it is clarified that the safeguard applies only to thoj- 

-e employees v̂ ho have acquired a prescriptive right 

to the officiating post by virtue of their empanelment > 

or having been- declared,suitable by the competent 

authorities,^ It does not apply to those officiating 

on promotion as a stop grap^measure and also to those 
cases where an employee duly selected has to be 

reverted after a lapse of 18 months because of 
cancellation of selection and proceedings due to 
change in the panel position on consequent to 
rectification or mistake in seniority etc.

9. Since no officiating individual whose working
is unsatisfactory could have been allowed to continue 
beyond 18 months except under very special circumstances 
confirmation must be made after two years of officiatinc 
period has been completed subject to permanent post 
being available for' the purpose. In the, case of 

staff with satisfactory reports^ COnfirmtlQJ] dgQWS' 

available vacancies ---  Contd.
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I

can be ordered after one year. -If- it is proposed to 

defer the confirmation on an individual after 2 years 

G,M-'s prior sanction should be obtained. 

lOe The as,sessment reports referred to above should 

be marked confidential and a proper record kept of those 

communication. The Establishment Section should watch 

the case of each employee and indicate action when the 

employee completes 3 months of officiating period by 

putting up a note.to the Executive Officer for the 

purpose*
II. That the above.procedure should also be followed 
in the case of class III employees promoted to 

officiate in Class II. In their case, the assessment 
report should be sent to the HQD and where the 

Officer has been reported on adversely, the papers 
should be put up to the General Manager personally for 

his information and orders,

TRUE COPY^ '



IN THE HOH 'BLS IIIGE COURT OF JUBICATURS AT ALL,ffiABAD 

• LUCKI5CM BSNffi LIJCKKCW.

^ Ir it  P e t i t i o n  Ho 

D i s t r i c t :  Luckno^^j,

o f  3 5 8 2 .

HSxalal aAd others. Petitioners.

V e r s u s .

U Q i o n  o f  I n d i a  a n d  o t h e r s ,  O p p o s i t e  P a r t i e s .

: O T E , X O R S H O :  2.
G.M.(P)/BBLS consolidated, circular lfo.B/254/2/Pt.6/n-

dated 3 0 ,9 .19S0.

It  Is laid d o »  that there should be no 

instances nhen adhoc arrangemeint continues for long 

duration, normally the selection may be finalised 

viithin a period of 3 m̂onti>̂ s_ of adhoc arrangement and

r e g u la i*  p r m o t i o n .

G . M l s J | L ^ 2 3 2 / ^ d a t e l 2 3 ^

o , W 2  l b / b / 6  d n  . d a t e d  ®

s h o u l d  be  m a d e  to c o n f ir m  staf^* 

i n  h i g h e r  g r a d e  i n  c l e a r  v a c a n c i e s  o v e r  

) l e  period b u t  n o t  e x c e e d i n g  1 8  m o n t h s .

h i s  l e t t ^ 'i ^ I ' 

S l a t  e f f o r t s  

o f f i c i a t i n g

th e  r e a s o n a

iS t a ff  h a s  tjaken a d v a n t a g e  o f  th e  a b o v e  c i r c u l a r  

■from t h e  c o u r t  o f  l a w  i n  e v e r y  c a s e s .
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In the HGn»bIe High Court of Judicature at Al-lWa^ad, 

Lucknow Bench Lucknow.

writ Petition No of 1982,

District ; Lucknow,

Hiralal and others. ..........  Petitioners.

Versus

Union of India and otiiers, , . . .  Opposite parties.
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NCECIEK? RAILWJff.

PIeadquai'-ters Office, 
Baroda House,
New Belhi,

lOTlCE.

has passed tiie following orders!-

The following staff \fao have "been plaeed on the

panel of Telecom Inspector Grade III Bs,425-700CHS)

vide this office letter of even nom'ber dated 25,3,82

may he appointed to officiate as such and posted on the

Bivision/Unit i dicated agaitst eachs-

S loj Hame, Preseint E/ivision to Remai’ks,
Bivision,which posted 

on promotion 
' , ' as TCI G r ,II I

_________ ____________ Bs,425-700(RS^

1, Sh, 0,P.Malai .B M
Gr,I,

2. Bafshan Kumar HQ
Tai G r .I,

3, B.P.Singh, AL̂ >
TOM Gr.I,

4 , H.D.Shukla, -do- LKD

5. T.L,abrol. Gr,I,

6 , S. K. Wader a -do- HQ

®elhi,

HQ

.iLSi

LKO

ALD

HQ

Igainst an
existing
vacancy,

Igainst an
existing
vacancy,

-do-

-do-

-do-

,-do-

Co.ntd,, . ,
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7* Rame shikar Kum^r 
Cable Jointer,

8, O.P.Malhotxa, 
TGM Gr.I.

HQ

BLI. Agaiast an
existing vacancyi

Vice Sii.preinlal 
B, • • '
1(̂ 10 is posted 
against temporaril' 
down graded post 
of TCI Gr.II in ■
HQ

9 , Gurhux Singh. FZR FZR Against
vacancy

lO. Ashok Kumar,TCS'l I. DLI. ®LI. -do-

1 1  , J.L.Jag TCM. Gr.I. ILI. mi. -do-

12. Shri Ram TCÎ  Gr.I. BLI. m i . -do-

-CiO-

-do-r

-do-

l3, K.L; Bhatija, lai Gr.I, LED MicrowaveAl -do- 

14., P.K.Sharma, TCK G r .I . JU JU 

li, R.K.Upadhya -do- ILB MU'

16. Maroof A  hmad -do- ’ ' M W >  ' i®-

17. S-ev Shiv Om Pralca^ .-do

18. S.W. Shah a -do-

19. Rajindar Singh
Gr.III

2 0 .Sh.E.K.MvJan, TQ4 Gr.I

21. ^-.K.Mathur. T(M Gr.I.

22. S. HameshVar Singh -do-

23. Usnai Lai (SC) -do-

24., Ra3inder Kumai’.
25. Yoginder Kumar, -do-
26. _ Igha Ahmad Baza -do-

ALO AID: -do-

ALB ‘ALD -d©-

LQ H-Q -do-

AD3i 

A3P'i .

m >

ALB

/
Against an 
existing vancaii
-cy.

-do-
AH) ■ M M -do-

-do- A m -do-

BKl̂ BH'I -do-

MB MB -do-

MB -do-

27. Ksnal Kishore Saxena. -do- A® Vice Anil Kumar 
ligam transferred 

. to LKD against 
an existing
vacancy* m
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1  2 3 4 5

2 8 .  D . C . S h u k la  -do- iL B '  . . . . .M B (M ) A g a i n s t  a n  

e x i s t i n g  V a c a n c y ,

2 9 , .  S .D ,¥ e rm a .  - do- ,ALB: M B (M ) -do-

f
3 0 ,  B . K . D a s s ,  -do- MB M B (M ) -do-

- i
3 1 .  A 6 . 8 .  R a k e s h .  -do-  MB m m ) -do-

3 2 .  Sham  L a i  G o a l,  - do-  B L I B L I -do-

3 3 ,  S u k h  B e v  K a u s h i k  - d o - B L I B L I - do -  ,

3 4 ,  V io a y  K u m a r  ^ a r m a - d o -  D L I m j i -do-.'

I 3 5 ,  R -av l K um a?  K a p o o r  , -do-  S L I m j -do-

3 6 .  B . I . S i n ^ ' - do-  ALB; lvM (M ) -dor-

3 ? .  O .B / i i t t a . - d o -  » M ( M ) -do —

3 8 .  - J .M .S in g h r a n a  ^ -do-. C S TE /C ' CSTE/C , -do-  .

3 9 ,  Y . K . B a t t a , - do -  m M ( M ) - do -

^ 0 .  K . N . M i s r a . - do-  RE m - do-

i ;

•/

4 1 .  -Biamodar i^ S a r a n

42. S h i v  K u m a r

- do -  G2B 

- do-  -do*

G2;b  V i c e  K . K .  Ram (S C )

t r a n s f e i- T  ;d  to  LKO  

a g S ' in s t  a n  e x i s t i n g  

v a c a n c y .

GZB

- aH iE jM  v i c e  S h .H e ra a n t  

K u m a r  t r d . t o  LKO 

a g a i n s t  a n  e x i s t i n g  

v a c a n c y .

43. E .L ,G - u p ta . ' - do -  J® JU A g a i n s t  a n

e x i s t i n g

V a c a n c y .-

44. B a ld ^ v . S i n g h - d o -  F2.R F Z E -do-

iLB 1W(M) -do-

■ \ is I
\  -A  6 "^  A '', /

45. O.P.SriVastava -do-
4 6, AH' .T/ K’ , -do -

47, Ravinder Mohan -do- BLI Bil

48.Ran3it Singh -do-'Eil, ELI.

4 9 . Som Dutt Sha^’̂ia -do- BLI

50. Shyam Sundar ... -do-

5 1 . Sh.A,E;.Gayg i m  Gr.I. BS

BLI 3>LI

Against tempo­
rarily domgraded 
post of TCI Gr.II 
at Mangloi 
Against an 
existing vacancy

Against an 
existing vacancy
-do-

-do-

Against an existing 
vacancy. ' -
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52. S.K.Arora, -do- ALl̂  

63 Suriydnder Mohan -do- . . . .  

54. G.N.P.Karta. -do- BKI

m

B M

55. Harbans Lal(SG) -do-

56. Yarinder Singh -do- BiOT BKN

•57. Jai Prakash -do- iUD

FZH58 . Ram Das'-at Maini(SG’)-do- MB 

<^59. Bhanu Pratap (SC) -do-BLI 

60. ^harm^ P§ul Singh -do-BKIM BÎ Î

-do-

-do- ' '

■ ?ice Sh.P.K.
Tripath i tfd.to LKO 
against an existing 
vacancy.

Against an existing 
vacancy.

Vice Sh.Dharam Yir 
TCI Gr.lll transf­
erred to B-y CSTB 
(TVO vice Sh.K.G. 
Tiii/ari reverted.

\

Against an existing 
vacancy.’

-do-

-do -

?ice Sh.Sewak Ram 
TGI G r .i n  tfd. 
to LIOD un^:er SSTE 
ACiSR LKO vice Sri 
S.S.Mathur.

Against an existing 
vac ancy,

-do- ;

61 . Mangal Ram (SC)
Cable Jointer,

62. Mangal Sin,^SG)

Advise^ date of change promptly.

sd/- Illegible.
5 .4 ,82 .

Senior Personnel Officer(PC) 
No: 754S:/168-III( iib) dated 5.4.1982,
Copy forv/arded for information and necessar y action to:-
1. D)ms BLI,PZR,ALB,LKD, MB, B K I ,^  JH.
2-. IDy CSTE;04WCrf), M S  ........  Office, I'lDLS.
3. -:SSTE/TW DM S OFFICE,tIDLS
4. Chief Sngineer/RE/iljD,
5. Dy, CSTFi, Mm Signal shrop, G-2B
6. BHTB S& I Training School, GZB.
7. CSTE/Const. I  B«roda House, Hew Belhi,
8. APO/HQ I

True copy.
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IN THE HON*BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

'lUCKKTOW BENCH LUCKNOtJ.

Writ Petition No of 1982.
District: Lucknow.,

Hiralal and others Petitioners,

Versus

Union of India and others. Opposite parties,

ANNEXURE NO;

Northern Railway,

Divisional O f f i c e s .

No: 940E/II,l/gQ^^^| Lucknow* DtJ 26«4.1982e'

■NOTICE.

The follov7ing promotions and reversions are 

hereby issued to have immediate effects- 

1« Shri B«DeShukla T,C®M*-.I/Lucknow in grade 

Rs« 380»^560 (RS) is promoted to officiate as T.C.I*, 

Grelll (425«706) and posted vice Shri B,K«Banerjee 

reverted®

Shri B.K.Banerjee# officiating TCI Grade III 

425‘-700 (Adhoc) on reversion is posted as TCM Gr.I 

380«560 vice Sri B.D.Shukla* ,

3e Shri Anil Kirniar Nigam, TCI Grade III in grade 

425-700 on transfer from Allahabad Division, is 

posted as TCI Grelll LR/LKO in the same grade vice 
Shri Heefa Lai reverted*
4. Shri Hira Lai/ officiating TCI Gr^III 425-700

(Adhoc) on reversion is posted as Pable Jointer
-  -  \  1  'Gr,I/Lucknow in grade 380*^56aqaiist an existing

vacancy,
5« Shri K«L»Dhanija, TCM Gr*l in grade 380-560 is 

promoted to officiate as TCI Grade III 425«700 
and transferred under Dy*CSTS/Micro-v./ave/J^New Delhi 

6 * Shri K«D.Ram, TCI Gr,III 425-700 GZQ shops# 

on transfer to this Division is posted vice Sri

B,D,Pandey reverted*
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7« Shri BeD«,Pandey, officiating TCI Grade III 425-700 
(AdJioc) on reversion as TCM Gr*I in grade 380-560 is 
posted'vice Shri K*L*Dha^ija«

8 , Shri Hemant Kumar, TCI Grade I'll 425-700 GZB(S£cT 

School) on transfer to this Division is posted vice 
Shri RBLeSharma reverted®

I 9, Shri E,L«,Sharma, officiating TCI Grade III 425^700 

^̂ ..(Adhoc) is veB reve/ted as TCM Gr«I 380*-560, His 
i .posting orders as TCM Gr.I will follow*

The above orders have the approval of Sr DSTE/ 
Lucknow,

■Notes S/ishri B«D*Shukla & KsL.DhahTitjs- will be promoted
as TCI Grade III after passing Medical Examination 
in Category A-3

sd/- Illigible,
, for Divisional Railway Manager#  ̂

Lucknow e
Copy to; 1 , Sr DSTE/Luckhoxv, 2» Sr DAO/Lucknow 

3* CTI/Lucknow. .'4. DRI^N.Rly* ,JSllahabad*
5, Principal^ S&T School, Ghaziabad*

6 « Dy CSTS/Microwave/iy^^NDLS,

7, GM(P),New Delhi in reference to his letter 

No. 754E/ III (s h e ) dated 5,14.4*82,

'*S

TRUE COPY
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IN THE HON'BLE HIGH COURT OP JUDICATURE AT ALLAHABAD 

LUCKNOW BENCH LUCKNOW.

Writ Petition No« 
District; Lucknow.

Hira Lai and others

Versus
Union of India and others.

of 1982,

Petitioners.

Opposite Parties-

J

A

ANNEXURE NO

Railway's letter No. E/232/1 dated 23.6«1964
Sub- Reversion of employees officiating in higher grade®

Under'this office letter No« E(lf ) 19-71 Pt.VI (c) 
dated 6,2«,62, a copy of Board’s confidential letter 

NOeE 9DScA06l~G/6/36 dated 30,11®1951 was sent - to all 

Officers, As per Board's directions# efforts are to be 
made to confirm staff officiating in higher grades in 

clear vacancies, if they are found suitable after trial 

over a reasonable period of not exceeding 18 months. It 

is#however, observed that in practice, no proper system 

is being follov/dd in respect with the result that staff 

continues to officiate in higher grade for long periods 
and several cases of staff who have officiated for a 

number of years have been reverted on account of 

inefficient working. Such .reversion are contrary to 
the extent orders«

2e With a view to ensure that a proper assessment of
the working of staff officiating in higher grades, is

made and action to revert such employees, as are found 
■to be unsati/sfactory in work in the hi her grade, is
taken in time, the following procedure is being
introduced for strict compliance by all concerned®
3« Whenever an employee is put to officiate in a
higher post, his immediate superior should send an
assessment report so as the employee has completed 6

months of officiating period. If this report is

unsatisfactory a similar further report should be sent

three months later i,d. at the end of 9 'months
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Officiating-period and again 3 months 
later i.e. at the end of 12 months officiating__ 

period. If the first report is satisfactory further 

reports need not be sent unless the employee 

deteriorates in the subsequent months,
4, These assessment reports should be sent pn to 

the authority who had ordered the promotion. In 

the case of the first and/or second report being 

unsatisfactory# the employee should be warned that 

the report on his working has been unsatisfactory 

and unless he makes a substantial improvement, he 

will be liable to be reverted*
5* If the third report, at the end of 12 months pe­

riod is also unsatisfactory, he should be promptly 

reverted and if he is to be given a further chance 

eteren after the third unsatisfactory report, the 
personal sanction of the Senior Scale Officer in the 

case of Class IV employed and of a Head of 
Department in the case of Class III employees should 

be obtained even after such sanction has been 

obtained and opportunity given to the employee is 

of no avail, he must be promptly reverted before 

completing 18 months of officiating peridd* Orders 
for revel's ion in such cases of officiating 
period. Orders for reversion in such cases should 

■not be passed by an authority lower than the 

authority who had'ordered the promotion. When an 
employee is reverted for inefficient working from 
a selection aiseeh post, his name will
automatically be deleted from the panel® For 
promotion he will have to appear■before a selection
Board afresh. î Jhen an employee , is reverted for 
inefficiency from a non-selection post his case

I
Contd*..,
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should be reviewed at intervals o£ six months 

and if he Is considered fit for promotion, he 
should be reprfromoted against, the next vacancy

6 . If it is proposed to revert an employee who
had com^letTd more than W  months o f _ o f ^ ^ n g  ^ 

period other then b v J p l l o w l n g _ ^ e _ D M ^  procgdure.

^e^p^rsonal sanction of a Head of Department must 

be obtained in the case of’class IV employee and 

GM's personal sanction must'be obtained in the 

case of clas's III staff. ^
7 . "since no officiating individual whose workin. 

is unsatisfactory could have been allowed to 

continue beyond 18 months except under very •
special circumstances confirmation must be made 

after 2 years of officiating period has been 
completed subject to permanent post being available 

for the purpose. In the caEie of staff with

•, 3 (-»

I-
satisfactory reports, confirmation against |

availaiole vacancies, ban be ordered after one year| 

It is proposed to defer the confirmation of an 

individual after 2 years, GM's prior sanction 

should be obtained.
8 e If an employee is not confirmed in higher 
grade post for want of permanent vacancy he cannô

■ be reverted^fter he has completed 18 months of . 
Officiating period on the charge of unsatisfactor 
wo?king''except after the following DAR procedure,

r ;
the procedure being same for confirmed employees 

or an officiating employee^

9« The assessment reports referred to above 

should be marked confidential and a proper recon 
kept of these communications. The Establishment’ 

section should watch the case of such employee

i n i t i a t e  a c t i o n  w h e n  t h s
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6 months of officiating period by putting up 

a note to the Executive Officer for the purpose.

1 0 . The above procedure should also be followed

in the case of Class III employee jpromoted to

officiate in.Glass III. In their case, the assessment

report should be sent to the Hd« of Deptt. and where 

an officer has been reported on adversely,. the papers 

should be put up to the GM for his orders.

. TRUE COPY.
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J s BEFORE THE HON' BLS HIGH COURT OF JUDICATURE AT ALLAHmi 
LUCKNOVJ BENCH LUCKNOW. .

WRIT PETITION UMDER ARTICLE 226 OP THE 
C ONSTITUTION OF,INDIA

Writ Petition No.
. , District: Lucknov;.

of 1982.

Hira Lai and others. .... Petitioners.

Versus

Union of India and others, ...... Opposite parties

ANNEXURE NO.

RAILWAY BOARD»S.NO« E(SCT)73 CM 15/6 of 3«2«1974.

1

-f-

Zones. Scheduled Castes._____Scheduled Tribes._____
Percen- Points of reser- Perce Points of 
tage^ vation in 1 0 0 ntage. reservation

point roster. . on 1 0 0 point
roster.

South Central

Central

Eastern.

Northern,

North Eastern,

Southern.

P- o' '
/r" ,"'<V \ South Eastern,C  ̂ • 'N ' -s

*f-v"' ■ >* \
if )

a ■// Western, 

C.L.W,

11 1,10,19,28,37,47, , 5
57,66,76,87,
and 97

12 ' 1,10,19,28,37,46, ' 10.
55.65.73.82.91
and 98.

17 1,7,13,19,24,30,. 7
36,42,48,53,59, ■ 
65,71,76,81,87 
and 94.

•20 1,6,11,16,21,26, 5
31.36.41.46.51., 
56,61,66,71,76,
81.86.91 and 96.

19 1,6,11,16,21,26, 5
31,36,41,46,51,
56.61.66.71.76.,
81,86 and 91.

14 1,8,15,22,29:,36, 5,
43,50,57,64,71,
78,85 and 92.

14 4,11,19,26,33,40, 15
47,54,61,68,75,
82,89 and 96.

11 . 4,13,22,31,40,50, 14
58,67,75,84 and 
94.

17 1,7',13,19,25,31,37, 8
43,49,54,60,66, 
72,78,84,90 and 
96.

4,24,44,64 
and 84'

4,14,24,34,44, 
53,63,75,84 
and 94.
4,17,32,46,61, 
74 and 89.

4,24,44,64 
and 84.

4,24,44,64 
and, 84.

4,24,45,66 
and 87.

1,8,15,22,29, 
36,43,50,57, 
64,70,77,84, 
91 and.98.
1,8,16,24,33,
42,48,55,62,
69,77,86,92
and 98.
4,16,28,40, 
52,64,78 and 
88

I.C.F. & Rly,
R ?!+■ ocr Contd..... 2/-
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Scheduled castes. Scheduled Tribe.

Zones. Percen
tage.

poinfs of 
reservation In 
100 point 
roster.

percen- points of reser* 
tage. vat ion on 100 

point roster.

i .a .F .  &  Riy 
Rates Tri ­
bunal.

. 18 1 ,6 ,11 ,16 ,21 ,26 , 
31 ,36 ,41 ,46 ,51 , 
56 ,61,66,71 ,76, 
81 and 86.

.5 4 ,24 ,4 4 ,64  and 84'

21 1 ,6 ,11 ,16 ,21 ,26 ,31  6
36 ,41 ,46 ,51 ,56 ,61 ,
66 ,71 ,76 ,81 ,86 ,91 ,
96 and 99.

4 ,24 ,44 ,64  and 84*

/

N .1 .F , 12 4 ,11 ,21 ,28 ,35 ,45  
52 ,59 ,69 ,76 ,83  
a nd 93•

15 1 ,7 ,13 ,19 ,26 ,33 , 
40 ,47 ,54 ,61 ,67 , 
74,81,88 and 95.

Rly. staff 
College. 7 ' 4 ,18 ,32 ,46 ,60 ,74

and 88.
14 1,8,15,22,29,36,43

50 ,57 ,64 ,71 ,78 ,
85 and 92«

p.W.Trg. ■ 
School* 6 1,18^35,52,69 

and 86.

6 4 ,21 ,38 ,55 ,7^  and 
89.

I.S .Engg.
School.

13 1 ,9 ,17 ,26 .33 j^40; 
48 ,56 ,63 ,71 ,78 ,
85 and 93.

5 4 ,24 ,45 ,66  and 
87.
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BEPORS THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

LUCKNOT'J BENCH LUCKNOW*

■Writ Petition No«- 

Districts Lucknow®

of 1982*

Hira Lai and others Petitioners

Versus

Union of India and others.--- Opposite parties.

ANNEXURE NO

(Railway Board's letter Noj E(NG)62 PMI/22 dated 

2 7.'5el963*0.

Procedure for holding selections and Rules 
regulating promotions to selections and 
non-selection posts, 1967®'

SECTION III,

4 , Eligibility of staff for selections.t.

(l) Ordinarily men in txTO grades belov; the grade for 

which the selection is held will be eligible for 

consideration provided such men were promoted against 

non«fortuitous vacancies in the eligible grades in 

accordance with the procedure prescribed for regulating 

promotions to such grades.

(,2) Eligible staff upto 3 times the number of

existing and anticipated vacancies in the year will be

called strictly in the order of their relative
seniority in the lov/er grade (s) for being examined

by the Selection Board, If this number can be obtained

v/holly for the grade immediately lower than that grad#

of the selection post there would be no necessity

to consider men in the next lower grade. If,however,
the requisite number of eligible staff is not available
even in the two grades belov/, the eligibility can be  ̂•
extended to the grade still lov/er down, to make up

3 times the member to be called up for selection*

Where the competent authority permits the man in the

third grade below being considered and the niomber of
Coia ® . e
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men still remains short of 3 times the number 

required to appear for selection or where the 

competent authority desires to.confine the selection 

to the men available in the two grades below the 

grad.es for which selection is held# the men so avail­

able even though their number be less than 3 times 

the number of men required to be placdd on the panel 

will be examined for forming a panel tor the 

selection post concerned*’

(7) SeCeCandidates will be called for selection 

to the extent of the number available in the order 

of seniority of the eligible S.C.candidates 

irrespective of whether they be in the grade below 

the grade of the selection post conce ned or in the 

next lov/er grade and they will then be placed in 

the list of the other candidates in the relevant 

order of general seniority* If the total no. of 

men of this community are not available in the two 

grades below the grades of the selection post,.those 

in the third grade should should only be considered 

with the approval of the competent authority 

suoject to the provisions of s\iD-paras 3 & 6 above 

are fulfilled#

'■ V . .
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I K  5H E  IIO H 'B L S  H IG H  C0UE3) OF J U K C A IU R E  M  A IM A B A D  

.LUCKNOW B SH O ! LUCKNQJ .

Writ Petition H o . o f  1 3 8 2 .

District: Lucknow. ,

Hlralal and others. .........Petitioners.

Versus

Union of India and others. . . . . .  Opposite parties. 

AFFIDAVIT IH SUPPOHT OF TTIK viRIT PBTITlOIl.^

—̂ — -
I Biralal aged about

_  resident of

io hereby solemnly affi-i’m state on oath as umer;

1, That the deponent is himself petitioner in the 

ĝ bove noted writ petition ahd as such he is fully 

converssnt mth the facts of the case _

2. That the contents of paragraphs 

I ' ^ ^ o f  the accompanying w i t  petition ^ t r u e  to my OTn

"rAnoviedge and tlTOse of paragraphs

, 6f the writ petition are believec by me to be true. 

 ̂ /o  That the deponent do hereby verify that the
^  “

annexures l o .l  to of tlie aooorapanying writ petition

^re the copies of their respective originals.

V LIJCKWa-f. 
t  ' B i l l  S B : &  5 . 1 9 8 2 .

DEPONEt'IT.

i

i .

X < ‘“ o,'''

i i £ ^  '* "
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VERIFICATION,

31

A

'I-
-4-

I#the above named deponent do hereby verify 
that the contents of paragraph j to 3  ^  

of this affidavit are true to my own knowledge^ no 
part of it is false and nothing material has 

been concealed so help me God®

DEPONENT,

I identify the deponent who has signed 
before me i. -

Solemnly affirmed before me on cj
at i \r-cjJ) aem./p=„ffhr '

deponent who has been identified 
by Sri Surya Kant, Advoaate, High Court^Allahabad.

I have satisfied myself by examining the 

deponent that he understands the contents of this 

affidavit which has been read out and explained to 
him.

/.H
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BEFORE THE HOM»E|LE HIGH COURT OP JUDICATURE AT 

LUCKNOW BENCH LUCKNOW*

TOIT^PETmON UNDER MTI(XE^^^^OF

writ Petitiom N®'*

? District: Lucl®©w#"

• f  1982?#

1* Hirelar# age#. 45 years s@n ©f

residgHt ©f j
2* R*L*Sharnia> age^ afc©4t 56 years go® ®f Late Pt-*

P r a s ^  residest ©f Ram Shankar Bajpei L©Eie| 
H©use N©: 41/477?^ Narhi Bazar, Lucka©w*

B,K*Ba5ierja2, age« mm ^®ut 53 years s®» ©f 
Sbri A,K.Ba®er:fe e, resident ©f L*D«R®ilway colemyl. 
Alainbagh, Luckiaew* '

Petiti©aers•

VERSUS

■yf

1 c

j IV Uai©n ©f iKiia thr@ugk Ge^er^l MaBageriN.Railway^^ 

Barods H©use,New Delfei,

2,. The General Masgger, I^rthere. RailweyVBar€5ia H©use* 

Nev7 Delhi*

3e The Divisi©Hal Railway M®aager< N©rtherm Railway, 

Lucka®v/*

4, The Divisi@Hal Pers©Rael Officer, Horthena Railways 

LucIos®w*

5:« The Seiiior Divisi©nal Tele—cem Eagineejr#'

Northern RailvrayV LuckB@w.

OPPOSITE PARTIES.

0©atc!», , ,2

L ' ri' '
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APPLICATION FOR STAY,

The humble petitioners beg to submit that for 

the facts and reasons stated in the accompanying v/rit 
petition duly supported by an affidavit that the 
operation of the impugned order contained in Annexure 
No. to this writ petition m.ay kindly be stayed
till the disposal of this X’̂rit petition or any other 
suitable order which may be deemed fit,, just and proper 

may also be passed meanvihile*

Lucknov;®
DATED: 5*5«1982«

. COUNSEL FOR TliE PETITIONERS,

4 -
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In the a>n»bXe High Court of Judicature at Allahabad, 
Lucknow Bench,Lucknow. -j

Supplementar y-“Af f id avjt

In re; 
Writ Pet. No. 

Sri Hira Lai & 0 thers ■
Versus

Union of India and others

of 198 2.
— -Petitioners.

-•— Opp-P arties

I, Hiralal, aged about 45 years, son of 
Sri Badri Prasad, resident of Medai Ka Purwa,
D aliganj,Lucknow, do hereby solemnly affirm and ,

state on oath as under
f

1. That the deponent is the ’Petitioner*No. 1» himself 
in the above noted writ-petition and as such he is 
fully conversant vjith the facts of the case.

2. That the deponent states that the grade of 
Telecommunication Inspectar is fe.425-700/- and the 
post is, therefore not a Selection post to be filled 
up by erapanel-ment. The post is to be filled up 
after judging the suitability test.

3. That the Senior Singal and Telecommunica­

tion j^ngineer (ACSR), Lucknow had . found the 
deponent and other petitioners suitahle for 
promotion to the post of Telecommunication Inspector ,

iiiil •
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after testing their suitability, and it was only 

thereafter that the deponent & other petitioners 

were promoted. The deponent states that the relevant 

papers £ire in the custody and power of the opp-parties 

which would show the aforesaid position.

Lucknow dated, 

May ^ ,198 2. Deponent.

I, the deponent above named verify 

, that the contents of para 1 of this 

affidavit are verified on information 

derived from record and believe to be true 

and those of para 2 are true to my ov/h 

knowledge and no part of it is false and 

nothing material has been concealed so 

help me God.

Lucknow dated, 

May ,1982. , 0 eponent.

I identify the deponent who 
has signed before me.

Solemnly affirmed beofre 
a t b-r li. M. / f ^ .  by ^
the deponent v;ho is. identified by

"Clerk
Advocate,High Court Allahabad. '
I  have satisfied myself by examining the 
deponent that he understaiaids the contents 
of this affidavit which have been read out 
and exgplained by me.

lAI..*'



rourt of Dudicatura at ftllahabad,

In t h e  Hon'bla Hig g g n c h  Lucknou.
Lucknou Bancn, uu

petition N0.2128 of-1982

■■

S r i  Hire Lai and othars

v a r s u s

union of In d ia  and othars

petitionaxs

... Qpp-pai^tias 

\ orffullY submitted as undarIt is most respectfully s

-  “  • :  n r : : r , r . r : ; r . r . . .

u n d a t s i g n e d  i s  9 ^  t h a  sama

o p p o s i t e  p a r l i a s .  I t  i s  i  4 ^

„,ay k i n d l y  b e  t a k a n  on x a o o r d .

Lucknou, , 1982.
Oatad : Saptambar 6,

( S i d d h a r t h  V arm a  ) 

ftdv/ocate.



V A K A I A T N A M A

^^3XLd^XAIIU^^l O:̂  AUe4 vAk«dtj 
îUAfiJk-j lra/xk>iur>o .
o No. 2.1^ ^  c>4 1H2 2 .

~X̂ e4feit
Petitioae?

R espondent

Brant,ng ,f,̂
\

Hql J described suit/appsal/proceedings on behalf o f the- 
pt processes o f the Court, to appoint and instruct 
ys and generally to represent the U nion o f  India in  the' 
iings incidental to such appearing, acting, applying 
NEVERTHELESS to the condition that unless express 

-------- ---. .  . e appropriate Officer o f  the Government o f India, the
sai Counsel/Advocate/Pleader or any cominvM Pleader appointed by hirn shall not withdraw or
withdraw from or abandon wholly or partly the suit/appeal/claim/defeace/proceedings against all or any 

m  e endants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, settlement, or compromise 
w he^by the suu/appeal/proceeding is/are wholly or partly adjusted or refer ail or any matter or matters arising or 
in d i l u t e  therein to arb itra tion  PROVIDED THAT in exceptional circumstances when there is not sufficient time to 
c o ^ s ^ s u c h  apjwopriate Officer o f  the Government o f India and an omission to  settle or compromise would be 
dcfifijtely prejudicial to the intefgst o f the Government o fln d ia  and said Pleader/Advocate of Counsel may eater 
in to ^ n y  agreements settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjusted 

every such sase the said Gounsel/Advocate/Pleader shall record and communicate forthwith to the said officer 
the special reasons for entering into the agreement, settlement or compromise,

The Prissidont hereby agrees t© ratify all acts done by the aforesaid S h ri..

■ .................
in pursunce o f this authority.

IN  WITNESS W HEREOF these pfesents are duly oxoouted for and on behalf of the President o f 

India this th e ...............' .  ...................................... ..............19 ^ 2 _

D a ted ......... ........................................198^1.

N.R.—149/1—June, 198T—75,00 F.

ACCBPTEJ)

Csii>DWARTH v a m y Designation of the Executive Officer



ORDER SHEET 

IN THE H I G H ^ U R T  OF JUDICATURE AT ALLAHABAD
------------------- ---------------------------------------------------------------------

-vs,-

Date Note of progress of proceedings and routine' orders

C ,z> ~7 _

r̂€/y- j fĵ

'î<, Ci

Dated of 
which 
case is 

adjourned

f̂ rryŷ ^

nn/̂ OL̂ Oi _  _

~Tnr-0<.̂  ■

j c/s^cM 
I ̂

hc/ŷ  M a^’ ̂ f4uû /CJc<, -f > ~y 
L J J c U M r 7 ___________________

hvv[

'̂J M .  A! ̂ 0 i44/IUj

ii
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IN  THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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-of 198

Date Note of progress of proceedings and routine orders
Dated of 
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adjourned

1 2 1 3

u j O  ( . /

u D ( f ^  d e v  a  Hpv,^OAy,/.D

— 4  • ^ 4  • %  ‘ A ^  J ?  U v< fu^r ;.---- ------------ -

 ̂T ♦ X

/

e<2: h)(r^r< M  bJ f  t tC L H i iU -  Q v

fb r£ l-»  K ic>kV  L \I  O 'p M  L r
■* ^  ̂ -*----- -i-ij—=---- 2J--I-u_L>——gi-wxsiA yv ti7\yr

^ e h r a -^ O iijL .  ’ . '
'\̂ x/^>' Y 1

7^.

^rw UttjQlJ V

f (>) '"■•'oea.r f, f j—S-eA

©K__ 2 _ ^ o r  J^oL^JJ
—^

• Imj-H!— ^ c«v— ;̂in Ov.-5_5—̂ i__ . 6>p-^r^0.. &j
-——-------- —£----------------- X

<k̂  ~ r " —

- \
-|A- ^_

ft
r ~ W  1^

1 • ^ »

•

9

- •



fif ^  «i^H3; ^  3 ’5R3!
H . y  3ik « )
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